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IN THE CENTRAL ADMINISTRAT IVE TR!B:gA%
DOMOAY GENCH, *LULESTAN! uujLnINu o0
’ PRESCUT ROAD, BOMDAY-1

CIRCUIY SITTING AT NAGPUR

. O.A.Nos, 1083/92; 1013/92; 1131/92 and 1166/92
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Mr, MW, Harasuylkar o
Cuunsel for wll upplicants R

Mras, Indira Bodade
Counasel for tho Tospondents
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ORAL_JUDGMENT 3 | DATED: 11,07,1995
(P er: N.J.Deshpanﬂe,‘vicm Chalrman) Y

Only tuwo prayers viz,, nos, 3 andg S, are

pressed In thess Pour DAg seeking a direction

nnfurrinq ruqulnr dtatus an the applicants by

rbing them {n uAT Dupartment af Nagpur Division

or Central Raidiyay ang fur a direction to respondent

Nod3 not to tr fur the applicants out of Nagpur

geographlcal u. .ston during the pendency of theus

Applicatlong, ; ]
1 ‘l
2. Un ”Hﬁﬁ?;?%u *hgly to the facts of the 0,4, No,
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dppurn‘mn ut!r fa;u.l‘Unrher on 27,5,1583, All the

dpplirlntﬂ !n g1l thu four DAw had éarlier rlled 04

Nas, /g7, n/uv; f/w) and 0/8? bofore this Tribunal
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«oApplicant (DA 1083/92

ldentical, Thg applicant wis
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seeklng ralieFQ and by a joint judgment delivared

"on June 20 1988 the respondents bere directed to

‘treat the Npplluqn;a,u? having qnn;%nuad in service

1918 nnd be pald full salary and
N _patt

perminnlbly allowintues an they were draving before

thatr uurqluuu*uufu Lurmlinatond lums the amgunta paid

to them by'uay bf dally ungus,’s Prayerd Nos, 2 and 4

* “in the present Applications were fof modifying and
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correcting the seniority list (Annexure 3) after
giving the benefits nflthq.total length of sarvlﬁf
rendered by thu'appilcant in Nagpur geographical divi-
aion from 27,%5.,1983 unuard& _and rar a diraution to

pay the arraars and all Lhe monetory and ptodotional

henefits aftor lullmnliun ul’ tflull icnlut ﬂ.y ns p.l‘

hﬁ;gth of sorvice. The Ld. Counaal ror the applicantn
q'?‘

1|
b/ Lhe raspondonts Lo tha praaant applicants and these

3 [ .
Pﬂﬂydl‘ venld not, Lharefore, survive,

P

w+ﬁ that ithese Luo reliofs have alraady bean granted
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3. Thurg Ls no d: qpu%u bafclu us that Y reapansa

to the dllﬂttlﬁni of the Supramu Court in. INUE# PAL

YADAV Vs, UNION OF INC 1A (1935) 2~srq 648,. aﬁ@cheme

has baan frumud und a gsenlority list,oP the catsgory

to uhlch tﬂm'abpliCanfs bhelong has been draun up. The

appILCants thﬁ also besn inFormad about their seiral
iy

numbara 1n the seniority 1ist 80 drawun up, Tha subnisston

of the Ld. counsel for the applicants is that the

-applicants ha‘gxnpﬁépaen informed about the panels

which have bubn formed and the apptoximate period when'

]

A
they would be reqularised, We snquired from the, Ld.

Counsel far Lhe ruspondents ‘about the exact position
{
and we were told that a large number of permanent

workure of the locoe Shed uho have baen rendered surplus
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are aluo Lo he |:1:'u‘u1(!m| WEth tegular Jobs wnd
that it 13 not possible to predict the approximata
A time uhen the prasant applicants can be absorbad | i
e “and ragulariaed though it vas atatac that they -
T e 'would be granted ragulérisation according to thair
turn in the aeniOLfty list a0 maintainad. Mr,
ven o Harsulkar allaqud that thohgh panels are praparad
e Yithdye arg dot made public with the' result the
'”épplicantaiand bthura of thelr tategory are left
' 1h suspense andi[F the pansls are directed to be
" published on hotite boards it would be possikile ! f
"’ For thb appliéadta to expedt when they can be - R l
o regularised, All tHat ub necgd L6 do in thg present ;
Cases iy to divebt the respondents to publlsh tha

Panala prupargg hufdru lhe snd of December anﬁ

[’ﬂ.m.ﬂ.‘
w”«”"’if‘h \unu of Jung or uUUFY YUY g0 Lhitetﬁnsa who hju. hxk~\
i .
r ' ? ~-jhauudmi atrd thiegg uhu have not Leen bn iudad ara
Ny
|‘ ‘J‘j"l"f in nu e un%p and they cmulg leqitimately
d ‘ Mﬂ&pnct whern thefp tugularisdttuﬂ uould bB pﬂsaibla.

;'u bt '“&tf
| ﬂvww“ﬂ Mr, Haxsulknr for thu applicants states that in

the cagy of umr{ ar 'HfianANA AND UTHLRS Vs pmgg - . \\

W2)2 1 ATC 403 L
SINUH }\NU “HHHKn qgnﬁtf‘iu l”luLtlun that th..

. scheme shall. by Framad: wxrhxn 8ix months yag given.

. He urgug that \a atinglar dir‘ntjon snecifyxng thu
po time limit be 9iven in thisg Cases also We do not

rthink that any Frkahliiruvtinna are callgd for {n, -

- Vew Of the. sctiyme ulxunuy in uxiatence pursuant to thﬂ

y, . Heoision {n INDLK PAL yapay (nuplu) and’ henco thﬂ ' ‘ %

araontentlon or 8)py Hatanlk,r |n this fespect ' canngt -
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4, With regard to the direction not to

transfer the applicints  out of Nagpur gqqgraphical

s
[

division, the Ld, toun e L For t he, respondents informed

N .u1 that thera i\ no rogular policy, 1n this reapact,
hst, irst rechions have bpen lssuad: by the Railuay

Llucirlflcnilun, All.ihabad on 2,8, 1‘91 regarding
diversion and dtuer=iun is to. ee ordered in order

g to asvold retrenrhment and to utillsa the surplus
man power and the ‘1ikalyhood of their coming back to
thelr parent cadre'ueuld he bleak and it uas therefore
.suggested that the diuerted staFf; pay should be ‘Yrauwn

agalnst .ie sanction of the neu unit uhere_the casual

labour for, the time, baing is wvorking. Thie however

1nt.be Blld to amount ta. a policy br a guida line
a mutter oF transfer. It UGulﬁ be only réasoneble
ak the raspondents to frame guidelines uhich%unuld
vern thu ltansrere of ataff uhlch unuld ba apﬁlictrle
to tha prosant Pntuuu}y. el Harvesulkar urqed that ue
should dtreuh fhet‘nu Far ‘an poeaihlh uenierity should
b one of thy factory whieh could be tukun into aczount
while effecting .the tr:nsfer.‘rhough'it could be one
~of the factors which eeuld'be considered, it would
not be posasible for us' to lay goun a policy rFor tha
guidance of .the Auministration., It would be, therefore,
for tLhe Admlnlslruginn to consider the several factors
which shonld go into the mittar of'trensfer and all that
' vl can v Ia thatb the tuspondunts should prescribe
;- the guldalings gouvirning the matter of transfer of the
; workers in tho! r;fn?e;y te;:hich the present applicants,
are drawn within tLhree months from the tite of reﬁeipt‘)
of a CDpy;OF tois order} ag te} as pogsible adhere to

¢ ‘the guidellines which they uuuld themselves prescribe. r

o 5. In the result we direct the respondunts to
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publish the pancls of Lhe workers who have besn
Hatod lnthn 1unlnli!y st nnd scteened for the '
‘ — PBUrpOse r;r bugudar bt llHt t-urwa:u sttt oF UDscanbar
- June every yuar urm ulum Frame o palicy In the )
of our avvae obsorval fons regatding trenefer ‘
' ' f
n theew monthg from the date of aonmunication b
v A : E
S aeches WEAthis order’y - No order as to costs, i
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